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O R D E R 

 
 
 

Per Duvvuru RL Reddy, VP: 

This is an appeal preferred by the Revenue against the order of 

the National Faceless Appeal Centre, Delhi (hereinafter referred to as 

the “Ld. CIT(A)”] dated 02.08.2024 for the AY 2017-18. 

2. At the outset, the ld. CIT DR submitted that the assessee had filed 

additional evidence before the Ld. CIT(A). The Ld. CIT(A) asked for 

the remand report from the AO. The remand report was sent to the 

Ld. CIT(A) but without considering the remand report, the Ld. CIT(A) 

passed the order by relying on the additional evidence filed by the 

assessee. Therefore, he pleaded to set aside the order passed by the 

Ld. CIT(A) and remand the matter back to the file of the AO. 
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3. On the other hand, the Ld. Counsel for the assessee has submitted 

that the Ld. CIT(A) has examined the additional evidence filed before 

him by the assessee but he has not considered the remand report 

which was sent by the AO. He further submitted that the Ld. CIT(A) 

has considered all the aspects. Therefore, he pleaded to uphold the 

order of the Ld. CIT(A).  

4. After hearing the rival contentions and perusing the materials 

available on record, we find that there is no dispute that the assessee 

filed additional evidence before the Ld. CIT(A) and Ld. CIT(A) called 

for the remand report but without considering the remand report the 

Ld. CIT(A) passed the order. Therefore, it is a fit case to set aside and 

remit the matter back to the file of the AO to examine the additional 

evidence filed by the assessee and pass speaking order after giving 

opportunity of being heard to the assessee.  Accordingly, the appeal of 

the Revenue is allowed for statistical purposes.  

5. In the result, the appeal of the Revenue is allowed for statistical 

purposes. 

Order pronounced in the open court on 28/11/2025. 

 

 Sd/-        Sd/- 

Sd/Sd/-- Sd/- 
(RAJESH KUMAR) (DUVVURU RL REDDY) 

(ACCOUNTANT MEMBER) (VICE PRESIDENT) 
 

 

 

Patna, Dated: 28.11.2025 
Sangita Sinha, Sr.PS 
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